HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Jammu)

-----

To

All the Principal District Judges,
State of J&K,

No:. 2490/ ’Qo?/fVLg Dated: 19.02.2016

Subject: Consolidated information regarding pendency of
Bankruptcy and Insolvency cases.

Sirs,

Attached please find a communication of Sh. Rajesh
Aggarwal, Joint Secretary, Government of India, Ministry
of Finance, Department of Financial Services, Jeevan Deep
Building, 3™ Floor, Parliament Street, New Delhi for your
perusal. Please be courteous to provide the details
regarding the number of the cases, the description of
which has been given in the communication, as are sub-
judice in your Court and the Courts subordinate to you.
This information should reach this office within a week's

time,

Yours faithfully,

. K. Hanjura)
Registrar General

s )QQ?)/L(g Dated: //f’%!/é
Copy forwarded td the Incharge NIC, High Court of J&K, Jarhmu

Wing, for uploading the same on the High Court Webslte.
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s . As per the latest amendment in the Government of India (Allocation of Business)
\,yv/ Rules, 1961, the Department of Economic Affairs has been entrusted the work related

to “legislation relating to bankruptcy and insolvency”. The Insolvency and Bankruptcy
Bill has been introduced in the Lok Sabha during the last session of Parliament and has
been referred to the Joint Parliamentary Committee. The Bill is in the priority item of the
Government and is likely to be taken up during the Budget session,

The Bill proposes that Debts Recovery Tribunals will be the Adjudicating
Authority for individuals and unlimited liability partnership firms. In view of the additional
work to be entrusted to the Debts Recovery Tribunals (DRTS), this Department will have
to consider establishing additional DRTs based on the number of cases of bankruptcy
and insolvency pending with various courls.

In order assess the number of DRTs to be established, this Department requires
district wise pendency of bankruptcy and insolvency cases in Munsit Courts, Sub-Courls
and appeals pending before Districts and High Courts (where Provincial Insolvency Act,
1920 is applicable). Further, the pendency data for insolvency cases pertaining to
Mumbai, Kolkata and Chennai Commissionerates (where Town Presidency Insolvency
Act, 1909 is applicable) may also be provided.

| shall be grateful if you-could kindly provide the above data at the earliest. For

any clarification, you may please ‘contact Shri Ashok Kumar Singh, Director (DRT & IT)
(mobile — 8826313115).

With regards,

(Rajesh Aggrawal)

Registrar General,
High Court Jammu & Kashmir
Jammu-180001




